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( Open court) 

CENTRAL ADMINISTl{ATIVE TRIB iJN1'.L 

ALLAHABAD BENCH , ALLAHABAn. 

Allahabad this the 06th day of Fabruary. 20 03. 

Original Application No . 85 of 2003. 

fJon • ble "1r s . '1eera Chhibber. ~ember- J. 

Musafir Singh S/o Late Sheodhani S ingh 

R/o Vill. Bawari, Post- Ban jaripur , Distt. Ghazipur • 

• • • • • • Applicant 

counsel for the applicant :- Sri I.P. Singh 
Sri A .K. Malviya 

VER SUS ------
1. Union of India through the secretary , M/o 

Textile, office of the Development commissioner. 

New Delhi. 

2. Assistant Director (P&G){Handicrafts ) carpet 

\'leaving Centre. Lucknow. 

3. Regional Director (H), o lo OC(H), Lucknow 
carpet \'leaving centre • 

4. C.T.O Incharge ATC, Habinagar, Distt. Maldah,w.a • 

••••••• Respondent s 

counsel for t he respondents :- Sri R.c. Joshi 

0 R D E R (Oral) ------
~(A~ 

The grievance of the applicant in this O.A~that 

he was working as chowkidar when he was transferred from 

Jaunpur to Maldah in Augaust, 1995. Being aggrieved, the 

applicant had filed O.A No. 1255/95 wh ich was decided by 

this Tribunal on 13.12.1999 wherein the Tribunal had 

observed 11 ••••• It is, hol-1ever, \-1orth noting in the present 

case that the applicant is merely a Class IV employee and 

l ow pa i d employee. Therefore, transfer of the a ppl ica nt 

from Jaunpur to Maldah, \'lest Bengal would cause great 

hardship to the applicant and his family. But the impugned 

order cannot be quashed on this ground only because the 
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transfer is an incidence of se rvice. The respondents are, 

however, d irecte d to reconsider the representation and 

ca se o f the applicant and if possible, the applicant should 

• 

be pos ted to neighbouring Distt. Ghazipur ••••• ". It is 

submitted by the applicant's counsel that applicant gave 

number of representations as directed by the Tribunal but 

having lost all hopes by letter dated 1 2 . 07.2000, the applicant 

finally requested the authoritie s that in ca se it i s not 

possible to post him in any ne i ghbouring d istrict of 

Ja unpur he may b e a llowed to r e tire voluntarily with all 

conseq ue ntial b e ne fits ( a nnexure - 7 ) but till date 

r espondents ha v e not r eplied to t he appl ica nt t hus he 
~~~ 

has f orced to f i l e t he p r esent O.A • .. 

2. Lea rned counse l for the appl icant f urthe r submitted 

t ha t r espondent s b e directed t o reconsider h i s r equest fo r 

voluntary retirement and to pass the appr opr iate or der s . 

He has a l so pr ayed f or per mi ssion to mak e a n appl ica t ion 

for compulsory r e t irement in proper for m before the 

competent a uthor i t y . 

3 . Since the grievance of the applica nt is that the 

respondent s a r e not disposing of his r eprese ntation , this 

O. A is disposed of at the admission atage i t self by giving 

d i rection to respondent s to reconsider the r equest of 

appl icant and pass appropriate o r der s in accordance \·1ith 

l a\-1 within a period of thr ee months from the date of r eceipt 

a copy of this or der. Appl icant i s permi t t ed t o ma ke a 

fresh application f or compul sory r e t i r ement in pr oper f orm 

befor e t he c ompetent a uthor i t y within a week from t oday. 

4 . Ther e wil l be no order as t o cost s . 
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Member- J . 
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